
                           

Present:- Sri N. J. Haque, CJM, Sonitpur, 

Tezpur 

Jamuguri PS Case No. 82/2021 

GR Case No. 1443/2021 

U/S-294/342/354(B)/325/34 of IPC R/W Sec-12 of 

POCSO Act  

 
ORDER 

01.05.2021  

Case record put up today before me due to holiday. 

Accused persons, namely, Smt. Bina Devi aged 

about 63 years and Sri Dibya Jyoti Nath aged about 

34 years were arrested and produced in connection 

with this instant case registered under section-

294/342/354(B)/325/34 of IPC R/W Sec-12 of 

POCSO Act.   

Seen the Forwarding Report, Memo of Arrest, 

Inspection Memo, Notice u/s-50 of CrPC, Medical 

Report and Case Diary.   

On perusal of the entire case record, it disclosed 

that the above-named accused persons produced 

today on being arrested today i.e. on 01.05.2021 

and the accused persons were duly undergone 

COVID-19 test at National Health Mission, Assam 

where they tested negative.     

Accused persons are not represented by their Ld. 

Counsel and on being asked they have informed 

that their family members are going to engage 

advocate for their defence and accordingly, they 

declined to receive any assistance from this court.   

The medical reports unveiled that the accused 

persons were undergone test of recent COVID-19 

pandemic (RAT) and it disclosed from the medical 

reports that their COVID-19 pandemic test found to 

be negative.  
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Accordingly, both the accused are remanded 

to judicial custody till 03.05.2021.  

The Superintendent of Central Jail, Sonitpur, 

Tezpur is hereby directed to keep the accused 

persons separately in an isolation ward from the 

other jail inmates for a considerable period and 

further the accused persons are directed to be 

scanned through thermal scanner before admitting 

them inside the jail. 

Further on physical appearance of the accused 

persons, accused Smt. Bina Devi stated that she is 

suffering from thyroid and high blood pressure and 

another accused Sri Dibya Jyoti Nath complaining 

of his pain on his left arm.  

The Jail Authority of Central Jail, Tezpur is directed 

to provide adequate treatment to both the accused 

persons.  

The Superintendent of Central Jail, Sonitpur, 

Tezpur is directed to comply with the aforesaid 

guideline for prevention of COVID-19 pandemic 

inside the jail premises.  

Let the Case Record be immediately put up before 

the Hon’ble Special Judge, Sonitpur at Tezpur.    

Return back the case diary. 

Inform all the concerned. 

 
             Sri N. J. Haque 

                       Chief Judicial Magistrate                                    

                      Sonitpur, Tezpur 


